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1 otes of the Rqistry 
DATE. 	

ORDER OF THE TRIBUNAL 

27.9.0( Present : Hon'ble Mr. Justice D.N.Chodhury, 

Vice-Chairman 

) 

.,. 

H. 
'. 

Mr.S. Sarma, learned counsel for the 
applicant. 

Mr. Sarma prays for permission to 

mfre this application jointly under Rule 

4(5)(a) of the Central Administrative 

Tribunal (Procedure) 'Rules 1985. Permission 
IS granted. 

Application is admitted.  Call  for the 
records. •List, on-3.11.2000... In the'meane 

of the, applicants as mertoned 
k.atAJnexure..-totheOA .sha]4 not ie 
disengag... from their current elpployment. 

ViceC.hairman 

Heard Mr.S.Sarma learned counsel for 

the applicant and also 'heard Mr.A.eb ROy, 
5 -_i1'.t 	-  u,J-  iç 

Sr.C.G.S.C* on beh&lf of rIr.]3. •Pathak,, 

Time is granted. List on 1.12.00 for orders. 

Vice-Chairman 

/2/1cd .ttLd &i a 
V 
fY° iI 1//dr V/N3?'±/ - trd 

3. 11. 001 
rd 

3- ;t ,- 

Q
\ 	wi(_L 	 im 

p 



O.k 30/2000 

1/ 

1.12.2000 Present : The Hon'ble Mr Justice D.N.Chow-
dhury, Vice-Chairman. 

Heard Mr S.Sarma,learned counsel for the 

applicants and also Mr B.C.Pathak,learned 

Add].C.G.S.0 for the respondents. 

As agreed by the learned counsel for the 

parties the matter is taken up for hearing. 

The cause of action and the reliefs sought 

fOr by the applicants are same and according -

ly leave is granted to the applicants to 

join together in this single application 

under Rule 4(5)(b) of the Central Adminis-

trative Tribunal (Procedure) Rules 1987. 

The similar questions are already adjudica-

ted upon in a series of applications rende-

red by this Tribunal in 0.A.No.107 of 1998 

and a host of such applications disposed of 

by this Tribunal on 31.8.1999. 

Upon hearing the learned counsel for the 

parties, on perusal of p]edings and also 

considering the earlier directions this 

application is allowed with the following 

directions. 

i The respondents shall examine each 

individual case on merit and for that purpose 

the respondents shall consult the records. 

ii) The applicants may individually submit 

representation to the respondents within a 

period of one month from the date of receipt 

of this order and the respondents shall 
/A..- 	 examine each of the representations and 

I&4k 	
pass orders thereon. 

,'L 	 The respondents shall complete the 

aforesaid exercise within a period of six 

months from today and pass a reasoned order 
,j 	 thereon against each individual case. 

7 

	

	 The application is accordingly allowed. 

There shall, however, be no order as to costs..- 

Vice-Chairman 
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BEFORE THE c:ENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An application under section 19 of the Central Administrative 
Tribunal Act.1985) 

O.A.No. 

B ETWE EN 

Mr.M.Katiciam. 

Son o f Mr. C ha ha I i an ci 	- 

At present working as Casual worker, 

Under the Nacialand SSA. (370 Cable.) 

Naqaland. 

All India Telecom Employees Union 

Line Staff and Group--"D' 

Naqaland, Diviion, 

represented by, Divisionai Secretary, 

Shri MBuddhi Singh 	 ........ 	Applicants. 

 - 

 

AND -- 
I 

1. The Union of India, 

Represented by the Secretary to the 

Ministry of i::ciuniu:.ticin. New Delhi. 

2 The Chief Genéri Manager, 

N.E.TeLe':om C:ircie, 

Shi 1 long-733ø1. 	 - 

3 The Teiecu:'m District Manager 

Naqaland, Telecom Diviicn, 

Dimapur, Nagaland. 

4. The Superintendent, 

Telegraph Traffic, Nagaland Division. 

Kihima. Nagaland. 	 ... ......... Respondents. 

I 
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FAF:TICtJLARS OF THE AFPLIC:ATION 
- 

1 	PARTICULARS 	OF THE ORDER'AA INST •WHI H THIS AFFLIc:ATION 	IS 

MADEg 

This Applicaticin 	is directed against 	the action of the 

respondents 	in 	not considering the case of the applicants 	for 

grant of temporary, status and regular isat ion of their respective 

services pursuant to scheme and directions of thHon'bie Supreme 

f:ourt 	by which under the similar 	facts situation employees 	like 

that cf the applicats, 	have been benefited 

2. 	LIMITATION 

The applicants declare that the instant applii:atii:in 	has 

been filed within the 	limitation period prescribed under 	section 

21 if  the Administrative Tihunal Act1985 

JURISDICTION 

The applicants further. declare that the subject matter 

of the instant case is within the jurisdi ction of the Hon' ble 

Tribunal 

FACTS OF THE CASE 

41. . ' That the applicants are citizen of India and as such 

they are entitled to 'all the rights, protections and privileges 

as guaranteed by the Consitution of India and laws framed there-

under 

4.2. 	That in the instant application, the Applicant No2 is 

the Divisic'nal Scretary of All India Telecom Employees Union, 

Line Staff and ciroup-D, Naqaland, Divisional Branch and he repre-

sentes the interests of ':asual workers more particularly re-

flected in the Annexure-A to this Original Appli:ation Applicant 

~~A%~~ 
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now  
No I is one of the casual labouré -. as 	ed in the Annexure-A' 

is also similarly situated like that of the i:ither applicants on 

whose behalf the instant application has been filed by the apli-

cant No2 Accordingly the cause of aiticin and relief sought icr, 

by the applicants are same Thus the instant appiicants pray that 

they may be allowed to ,3nigeer in a single application 

Jnvc q 4Ln ule c5(6) of CAT (Frocedue' Fules 1S7 ti: minimise 
- 

the number of litigation as well as the ccist of the appl ication 

A list containing the names and particulars of the 

applicants is annexedas ANNEXURE-A 

43 	That the casual labourers whose interests are being 

represented in the instant application were all appciinted in 

various dates ranging from 1952 onwards on tempcirary hasis The 

applii:ants are at present drwing their wages under AC:G-17 and 

pay slip , which will show that they are casual iorkers of the 

Dept of Teleccimmu.nicaticin and hence the applicants pray for a 

direction to the respondents to produce all the relevant doi:u-

ments at the time of hearing of the cases 

For better apprec iat icin of the fctual pcis it ion the 

services, particulars relected in the Annexure-A may be referred 

tc' They are still continuing in their respective posts as re-

flected in the Annexure-A till dates 

4.4k 	. That some of the similarly situated empiciyees belonging 

to the pcistal Department had appri:iached the Hon'ble Supreme Court 

for directicin for regularisaticin, as has been prayed in the 

instant application and the Honble Supreme C:ourt acting on their 

Writ Petition had issued certain directions in reard to reu 

larisation as well as grant of temporary status to those casual 

labourers of the Department of Frosts  It is pertinent to mention 

here tht claiming similar benefit a group of similarly situated 

employees under the respondents i .e of department of Telecom- 

' 3 
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mun].cat ion had also approathed the Hon'bie Supreme Court for a 

similar direction by way of filing writ petition (;) No18/8 

(Ram Gopal & OrVs Union of india & Ors) along with several 

writ petition ie 1246/86, 1248/86 etc In the aforesaid writ 

petitions the Hon'b.le Supreme Court was pleased to pass a similar 

direction to the respondents authority to prpare a scheme on a 

rational basis for absorption the casual lab':'urers as far as 

p:sible, who have been working more than one year in their re-

spective posts Pursuant to Judciment the Govt.of India, Ministry 

of L:ommunicati.on, prepared a scheme in the name and styl 'Casual 

Labourers (Grant of Temporary Status and Regularisation)Scheme 

1989 and the same was communicated vide letter. No269-10/89-STN 

dated 71189 In the scheme Certain benefits granted to the 

casual labourers such as conferment of temporary status, wages 

and daily Rates with reference to minimum pay scale of regular 

Group-D officials includinq D/HRA et:. 

i:::pies 	of the Apex C:ourt Jugement and the above 

mentioned scheme is annexed herewith and marked 

OtTI 	 as NNEXLJRE-i and 2 0  

2Z SP ic 
4.5. 	- Tltat as per the Annexure-2 scheme as well as the direc- 

1 
.' 	 by the Hon'ble Suprme C:curt (nnaxure--i) in the 

cases mentioned ahc've, the applicants are entitled to the bene-

fits described in the scheme. The applicants are in possession 

of all the qualifications mentioned in the said scheme as well 

as in the aforesaid verdict of the Hc'n'bie Supreme. C:ourt, and 

more specifically in the datas described in the nnexure-A may be 

• refereed to for the better appreciation of the factual pc'sition. 

4.6. 	That the respondents after issuance of jhe aforesaid 

scheme, issued further clan fcation from time to time of which 

mention may be made of letter No6974/93-STN--II dated 17.1.3 

4 



by which it was stipulated that the benefits of the scheme should 

he conferred to the casual iabc'urers who were engaged during the 

period from 13.3.35 to 22.6.88. 

The applicants crave leaves of the Hon'ble Tribunal to 

produce the said order at the time of hearing of the case. 

4.7. 	That on the ':'ther hand casual workers of the Deptt..:if 

Posts who were employed cin•29.11.89 were eiiqih]:e tc' be cc'nferred 

the temporary status on satisfying other eligible conditions. The 

stipulated dated 29.11.89 has now further been extended up to 

993 puruant to a .judqrnent of the Ernakulam Eench of the 

Honble Tribunal delivered on 13.395 in OA N6,75/94. Pursuant 

to the said judqmentdelivered by the Ernakulam Bench, Govt of 

India, Ministry of Cc'mmunication issued letter Nc'66-52/92--SPD-I 

• 

	

	dated 1.11.95 by which the benefits of cc'nferrinq temporary 

status to the casual labourers have f-been extended up to the 

.' 	 rT?uitees up to the 10.9.93. 

A copy of the aforesaid letter dated 1.11.95 as 

SJ  uu 	J annexed herewith and marked as ANNEXURE--3. 

Thj applicants have not been able to get hold of an 

.L 	'Guwahatj. •e 
0 authenci'._ccfr of the said letter and accc'rdinqly they pray for a - 	- 	- 	-. 	 _ - 

direct ion to produce an authenti cated copy of the same àt the 

time of hearing of the instant application. 

4.8. 	That the benefits of the afc'resaid •jdqment 	and 

circular of t-jcivt.r , f India is required to be extnded to the 

applicants in the instant appi icaticin more so whsn they are 

similarly cir':uTstance with that of the casual workers to whom 

benefits have been. granted and presently working in thev Deptt .c'f 

Fios t s , As 'stated above both the Deptts.. are under the same Minis-

try i.e. the Ministry of C'::'mmunication and the scheme were 

674,1 



- 	

Orr1 	 J 
• 	 • 	 -. 	 • 	 -. 	

I 
OU 

pursuant to the Supreme !::OL(rt's 

There can not be any earthly reason as to why the 	applicants 

shall not be extended- the same benefits as have been granted to 

the casual labourers workinaj in the Deptof Fosts 

49 	That the applicants state that the casual labciurers 

working in the Deptt of Telecommunication are similarly situated 

ii ke that of the casual workers working in the .Deptt of Posts 

In both the. cases relevant schemes was prepared as per the 

direction of the Hon'ble Court delivered tr •judqment in r-

spect of the casual workers in the Depttcf Teleccmmunication 

fol lowing the judgment delivered in respect of casual workers in 

the Depttof Posts As stated earlier both the •Deptts are the 

same Ministry ie Minitry of C:cmrnuniu:aticn. Therefore, there is 

apparent discrimination in respect of both the sets of i:asual 

labourers though working under the same Minitry. It is pertinent 

to mention here that the casual workers of te Deptt of Posts on 

• 	obi;aining the Temporary Status are granted much more benefited 

than the casual workers of the Deptt.of Teie:ommunication 	Simi 

icr benefits are required to be extended to the casual workers of - 

the Depttcf Telecommunication having regard to the facts both 

• 	the Deptts are under the same ministry and the basic foundation 

- of the scheme for both the Deptts are Supreme C:ourt's judgment 

referred to above If the casual workers of the Deptt of Posts 

can be granted with the benefits as enumerated above based on 

• Supreme Court's verdict, there is no eathiy reason as to why the 

casual workers of the Deptt :1 Teiecommni cat ion should not be 

ex.t:ended with the similar benefits. . 

4 . 10. That the app1icants state that the matter relating to 

filing up 	of troup-D -posts came before the Regional Joint Con- 

4~ 
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sultancy Meeting held in Shillong on 281195 under the Chairman-

ship cf Shri V..F'Sinqh, Chief General Manaqer, N.E. Circlet In. 

the aforesaid meting inciuditq Chairman there were 6 competert 

offi:ers and ii union members from the sa.ff side present to 

• discuss the welfare of the Casual/Contractual Employees includinq 

regularisatictn of l3roup-D Employees After a dete.ilad discussion 

a discision was takert for one time relaxation of Group-D recruit-

ment and to that affect both the sides office side as well as 

staff side decided to approach Directorate for the appropriate 

C 

A copy of Minutes of the aforesaid Regional Joint 

L:onsultancy. Meeting dated 281195 is annexed as 

ANNE XURE-4 

4 ii 	That pursuant to aforesaid agreement of the meeting 

both the side approached the Dire:torate and as per jnstructic'n 

issued to the Chief General Manager, Terecom, ajetter wasissued 

on 25.7.96 whereby 40 posts of Daily Rated Mazdccirs under the 

Chief Gefleral Manager, Telecomi N.E.Cir;cle have been distributed 

in six sub stations in':ludinq Naqaland, SSA. As per the aforesaid 

distributicin 50 posts have been allotted under the Nagaland 

D iv is Ic' n 

A copy of the aforesaid letter aated 25.796 is 

annexed herewith and marked as ANNEXLJRE-5. 

4.12. 	That the applicants beg to state that Inview cf afore- 

said scheme as well as the vrdict of the Hon'ble Supreme Court, 

they are entitled to be regular ised more sc when there is • at 

present 50 vacancies as per Annexure-5 letter.  

4.13. 	That the Applicant No. I in view of, the above discrimi- 

natic'n in respei:t of the applicants reJLOIMNIcted in nnexure-A 

•p7 
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working. under the Respondent No.4 made several representations to 

the authority concered. In one of the said representations, the 

grievances of the applicants on whose behalf this application is 

made, along with some others have been ref lected In the said 

representations apart from the other grievances it has been-

pointed out that there are at least 50 vacancies and at present 

the Deptt concerned in the need of 8roup-D employees. 

	

, A copy cf one of the 	representation 	dated 

17.6.98 is annexed as ANNEXURE-6. 

6~ - 

4.14. 	That the applicants beg to state thatmaking a similar 

prayer a qrc'up of casual workers worl::ing under Assam:Circle had 

approached this Hon'bie Tribunal by way of filing DA No.299/% 

and 302/96 and this Hon'ble Tribunal pleased to allow the- afc're--

said application on 13.8.97 by a common judgment and order. 

A 	copy of the said 	rder 	dated 13.8.97 is 

annexed herewith and marked as ANNEXURE-7. 

4.15. 	 That the applicants .beq to state that claiming 

similar benifits like that of the present applic ants several 

grclus approached the Hon'ble Tribunal by way of filing varios 

O.As namely O.A Nos 107/98 ect and the Hon'ble Tribuna.i on 

31.8.99 after hearing the parties to the proceedinxjs was pleased 

to iirect the respondents to consider their cases. Pursuant to 

the. said order of the Hon'ble Tribunal the respondents have 

jssued various orders and most of the said casual workers have 

been grated with the temporary ,  status. However, the respcndents 

have only tOcuk i nt:' consider the case of those casual work e rs who 

have approached the Hon'ble Tribunal. In fact some of the said -' 

casual workers to whom the temporary status has been granted are 

Juniors to the applicants but since there is no order from the 

Hon'bie Tribunal for consideration of their cases the respon- 

8 	 1 
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dents are reluctant to consider their cases 	i heM WkS p rpqRnt 

appi icat ion.. 

A copy of the said order dated 318..99 passed 

by the Honble Tribunal is anne<ed herewith 

and marked as ANNEXURE-8 

4.16.. 	 That the .ppli:ants beg to staba that after is- 

suane of the said order dated 31.8.. by the Hr:in'ble Tribunal 

the respc'rdents have issued a modified order vide No269-13/99--

STNII dated 1..9..99 by which the date of effect oj the s:heme has 

been farther extended to Aug 1998. All the applicants are in 

pcissasion of the requjred qualificaticinas indoated in the said 

order dated 1 ..9.99 and hence they are. entitled to get all the 

be?nifitS mentioned in the scheme for grant of temporary status 
* 

and regularisation, 

copy of the order datei 1.9..99 is annexed 

herewith and marked as NNEXtJRE--9. 

4..17. 	That the applicants state that it is settled position 

of law that when some principles have laid dowi in a given- case 

those principles are required to be made applicable to other 

similarly situated cases 01thout requiring then to approach the 

Honbie Court again and ag.in. But in a nutshell case in spite of 

.judo.einent of Hon ble Ernakulam 8ench dcl ivered in respect of 

casual labourers of Deptt.cf Posts 1  the Deptt.of Telecommunica-

ticn under the same ministry has not yet extended the benefits to 

the casual labourers working i.tnder them.. 

4.18. 	That the applicaits beg to state that the action of the 

respc'ndents towards, the non implementatin of the case of the 

applicants are with some ulterior motive only to deprive the them 

frcurn their legitimate ':laim of regLtlarisaticn. The main crux of 

the:r representation was for regularisation andgrant of tempo- 

9 
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rary status and for consideration of thez vases 

sanrtioned 50 nos of posts for Gr D employees but in reply to 
- 

-',- .-.----- --- 

the said repre'sentation 7  the respondentshave not Issued any 

order as yet. The respondents being a.mcdei employer aught to 

• have granted the benefit of temporary status as per the 1scheme 
/ 

without requiring them to approach the doors of the Honbie 

Tribunal again' and again, more so when all the appUcant.s  fulfill 

the required qualification as per the said scheme 

4.19. 	That • the applicants state that in A nutshell their 

whole grievances are that to extend the-- benefit of the aforesaid 

scheme as well -as similar treatment as has' been -granted to the 

i:asual workers working under Deptt cf Posts in regard to treat-

ing thy cut of date of engagement as has been modified from time 

to time by issuing various orders, of which mention may be made 

of order dated 1999 by which the benefit of the scheme has been 

xténded to the recr -uitees up to 1993 
/ 

P copy of the order dati 1999 is annexed here-

with as Annexure-B 

420 	That' the applicants beg tci state -that the respondents 

are presetitly making arrangements 'for filling up those 50 posts 

of i3rD Mazdc'c'rs within a short time and it is also learnt; that 

the cases of the applicants will not be considered for those 

posts and some out siders are going to be appointed in these 

posts; Claiming similar benefit.s of the said scheme numbers of 

casual workers had approached the Hon ble Tribunal by way of 

filing various Os and the said os have been disposed of direct-

ing the respondents to consider the cases -of those applicants and 

the present applicants in view of the aforesaid factual position 

as well as the simil •arities have been praying before the Hon'ble 

10 
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Trthunal fora simar oroer. 	 L A copy of the said ord -d 	 passed in 

O.A.Ncis 107 and other ':cirnectd matters are 

annexed as Annexure--9 

421 	That the applicants who are at present working as 

casual workers, have ciot reasonable apprnsic'ri that the re-

spondents in view of filing of the instant application may disen-

gage them from their service and hence they are constrained to 

make further prayer before the Hon'hle Tribunal for protection of 

the interest by wavof passinct an interim order directing the 

respondents not to disturb them from their present pcsts and to 

allow them to continue in their posts during the pendency of the 

OA The appiiu:ants also pray for a further interim order direct-

ing the respondents not to fill up any vacant posts including 

those 50 sanctioned posts. till disposal ç!f this appi i cat ion 

5, GROUNDS. FOR RELIEF WITH LEGAL FROViSION 

For that the denial of benefit of the scheme as well 

the subsequent clarifications to the casLtai ibourers whom the 

applicants union represent in the instant cas is- prima-fa:ie 

illegal and arbitrary and sa ie are liable to beset aside and 

quashed. 

52. 	For that it is the settled- law that when some princi- 

pies have ben laid down in a judgement extendIng certain 	bene- 

lits to a certain set of employees, the said benefits are re- 

quired to be simiiariy.situated emoyee withi:iu.t-requiring them 

to appr'ach the court actain and agairi The Central Govt. -  should 

set an example of a model employer by extending the said bene'fit 
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to the applicants. 
	 I 

5.3, 	For that the discrimination' meted out to the 	members 

the appi icants union in not extending the benefits of the 

schame 'as well as its subsequent clarifictions and in not 

tretinq them at par with postal employees is violative of Arti-

des 14 and i& of the C:onstituti-n 

5.4. 	For t h t t he respondents could not. hve deprived of the 

benefits of the afor Bsajd scheme 'hich has been applicable to 

their fellow employees which is also, violative of Arti;:le 14 and 

16 of the Constitution of India. 

5.5. 	'For that in any view of the matter the action/inaction 

of 	he respondents are not sustainable in te eye of law and 

- liable to be set aside and quashed. 

• 	 The applicants crave leave of the Honbie Tribunal to 

advance more crounds at the time of hear inq of the case. 

DETAILS OF REMEDIES. EXHAUSTED 	. 

That the applicants declare that they have ex.haLtsted 

all the remedies' available to them and there is rc alternative 

rned:ies availabie to them. 

MATTERS NOT PREVIOUSLY FILED OR FEND1N6 IN ANY OTHER C:OURT: 

The' applicants further declare' that he has not filed 

previously any appiication writ petition or suit regarding the 

qrievances in respect of which this application is made before 

any other court or any cther Bench of the Tr ibura1 or any other 

authority nor any such appi icaticin , writ petiiic;n or suit is 

pendinq before any of them. It is further stated that since, the 

respondents have not yet issued any impugned order, and due to 

12 
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paucity of time and having reqard to the urqency in the L.ter 

- 	the applicants even have not file any reesettrrr 	5wever, 

they have made sCverai verbal representations. 

S. RELIEF 5OUGHT FOR 

Under the facts and circumstances staed above the 

applicants most respectfully prayed that the instaflt application 

be admitted records be called for and after heariig the parties 

on the cause or causes that may be showh and on perusal of the 

records he qrant the followinq reliefs to the applicants 

	

3.1. 	To direct the respondents to extend the benefits of the 

	

said 	scheme as well as subsequent clarifications issued from 

time to time to the members of the appli:ants and to reguiarisd 

their services 

	

8.2. 	10 direct the respc'ndents to extend the benefits of the 

scheme to the applicants particularly who have joined in the year 

1998 taking in to consideration the ,udgement of the Honvble 

earn&.:ulam Bench as well se the c4arification issued from time to 

time in this -reqard and to reu1arise their services. 

	

8.3. 	To direct the respondents not t: fill up any vacant 

posts of Daily Rated mazdoc'rs without first consi der inq the case 

of the applicants. 

C:ost of the applicants. 

ny other relief/reliefs to which the applicants are 

entitled to under the facts and circumstances of the case and 

is 

.: 	..... 	 - 	 . 1 



• 	 -. 	
- 	 • -• 	 - 

tjin 
Gerl 

deemed fit and proper. 	 1 
J 

9. INTERIM ORDER PRAYED FOR 

Pending disposal of this application the applicants 

pray or an interim order directing the respondents not to fill 

up any vacant posts of Daily Rated Maxdoors without first consid -

erinq the case of the applicants The applicants further prays 

• for an interim order direction the respondents not to disturb 

their services and to allow them to continue in their respective 

posts durinq the pendency of the case 

1O 

1i PIRTICULRS OF 

1 	I.P.O.No 

2 Date 	• 	: 

3. Payable at 	 13u.wahati. 

12. LIST OF ENC:LOSURES 	 • 	• 

As stated inthe INDEX 

14 
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I, Shri M,Katinqam , s/c Chahalianc aged about 27 

years, at present workinc. as Casual WorJ<er under Naqaland SSA in 

the 370 C:ble, Naqland, do hereby verify and state that the 

'tat:ements made i1 p aragraphs Y,4 .  

are 	true 	to 	my 	knc'wlede 	and 	those 	made 	in 

true to my 1eai advi':e 

and I have not suppressed any material facts. I an also dui' 

authDrised by the applicant No.2 to si çn this yen fii:ation on his 

behalf. 

And 1 siqn this verification on -this the AT th day 
of Sept,200, 	 . 

S 

15 
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SI.Na, Name of labour -  Workinq under 'Node of payrnmi; 	D.cf Enagernen 
it PrPeiheichobe Heir SDE (6roup) . ACG-17 : 	 • 	.Nov' 1997 

 Mi1 	Irntisania 0C3 Exch. AG-17 tlarch 1997 
 Mr.. Vishan Sharma SDE (Graup) ACC3-i7 . 	Nov' 1997 
 Mr.  Sukhai SDflT/DMP ACC5-17 1..61998 

 Mr.  Rup Kumar SDE (Group) ACG-17 . June 1998 
Mr.  M. •Kainm 370 CG-17 1998 

7 Mr. Ngen Dutta E3D0T/M}(C AC1317 Feb ' 1997 
8.. Mr. Xntirnar SDOT/MKC AC13-17 Dec 1994 
9, 	. Mr. Sukt 	GurLAnç SDOT/MKC $Ct3-17 ' 	 Aug ' 1997 
10. • Mr. Reparnayang SDOT/MKC 	. ACE-17 Feb' 1997 
11 Mist5 Ranjita Devi SDE 	Group) 	• ACt17 Jan' 1998 
12. Mr. Tsnzldur Rahman SDOTJMXCup) ACG-17 June 1998 
.13. Mr.1 Di3ipDebnath SDE (Group) iACG-17 Jan 1996 
14 Miss. Mhonlumi Ttrnoe SDE (OP) ACG--17 1.31998 
1:5. Mr. K. 	Angi SDE (8roup) ACtI 7 . 	June 1997 

 Mr. Gutarn Ka1ta Sina1 	xch. AC17 Oct 1997 
 Mr. Bipul Gogôi Carrer,  Section AC817 Oct' 1997 

lB. Mr. Lipok Ao SD 	(MARFU AC-17 March 1998 
 Mr. Yan9er Ao SDOT/DMP CG-17 1998 
 Mr. Shetoi Serna SDE (Group) Jan 1998 

21 Mr. Thennr* i. Kh I ng SflE 	(Group) .CGi 7 
 Mr. Dharmndra kr.flas SDE (roup) ACG-7 Feb' 1998 
 Mr. Padmeswar Kachri O/D/DMP ACG-l7 6.4.1997 
 Sri RIt,ul Soi Br. 	E<th. fCG-i7 

0  

M a rch 1998 
 Mrs. N. Tialemba Ao Gr.Exch/TizIt ACG-17 1:5.2.1992 
 Mr. T. Ashok Konyak Gr.Exch./Tizit AC6'-17 1996 

27.: t1.. E,(btoiibi SinH U/D/DMP ACG-17 1.1.1998 
28.. Mr. Raj Kr. Sinqha OJD/flMP AC0-17 1.1.1998 

 Mr.. Harinder (r. Yadav 13rpDNP ACG-17 1.2.199 
 Sri Ribal aorah Grp-DNP ACB17 1.2.1998 
 Sri Fradip Sawer (rp-I)P1P ACG-17 1.2.1998 
 Miss Putiangia Grp-DtP AC-i7 12.2.1998 

33 Mr. Abc, Tase Zakuama ACG--17 . 	June 1995 
34... Mr.. Aclani Line Mtc ACO--17 Oct 1995, 
35, Mr. Vizokhoto 	-, Zakhama MC-17 Nov.' 1995 

 Mr. Kiyeho Serna Wokha ACi-17 Nov , 1995 
 Mr.Randhir Yadav Prasad L:re 	Mt:ce ACG'-17 March 1996 
 Mr. Kuchono Mh Tseinyu / ACG-17 May 1996 
 Mr. Niketou Kire Office ACB--7 June 1996 

404 Mr. Vimasie Poyi Meluri ACB-17 June 1996 
41 Mr. Neng Tep Tsenirsyu AC6,-17 April 1997 
42 	. Mr. Yhunsinle Kent Tseninyu ACG-17 April 1997 
43, Mrs.I(ehie)houbei-U . SDE(Int) ACC-17 Sept' 1997 

 Mr. Ashbk 1<umar.Nayak . Cable Mtce .  AC3-17 Sept 1997 
 Mr. Snuat Patro Cable litce AC817 . Sept' 1997 

46 Mr. Prisno Rradlhan, Cable Mtce ACS'47 . 	Sept' 1997 
 MrsAncy Clerical AC--17 Nov, 1997 
 Mrs.iricy Clerical ACG-17 Nov' 1997 

49.., Miss,. 	Atula 	. Clerical fiC17 . 	Nov" 1997 
50 Mr. Telkhtt Sema Pughoboto ACG --- t7 April 1997 

 Mr. Bejapy Kathari Phek ACG-17 Sept' 1997 
 Miss. A. Kaia Clerical ACt17 Nov' 1997 
 Mrs.Suiunlem:la ClericBl ACEfr17 Nov' 1997 0  

Mr. ihokhu Sma Cable Ntce ACG-17 . 	Nov' 1997 
55 Mr. Azalie 	. Line Mtco' 	. AC&-17 Nov' 1997 
56 Mr. Suraj Rana Line Mtce AC(-17 Nov' 1997 	0 

.57. Mr. 'Moa 	 . Cable,  Mtce 	. ACG-17 Nov' .  1997 
58. Mr. Apra Phesae Chozuba 	

0  
.ACG-17 San' 1998 

0  59, Mr. Sangct've Ritse Pfutserio ACG-17 Jan' 1998 
60. Mr. Muduihu Nyerki 6houba ACG-17 Feb' 1998 
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 Mr. N. Averse Ghauba ACG-17 Feb 1998 

 Mr. Furuie Me1ur AC3-17 March 1998. 

63 M. Vprezol1e 	 : Line Mtce ACG17 tirch . 1998 
64 Mr.  Kuochiyi . :Phek C6-i7 Ip1 1998 

65 Miss; Vpraiu 	. Phek ACG7 April 1998 

66. Mr.  c'ac 	1arh Cab1 Afi-I1 May 1998 

67 Mr • rnhi C1eria1 ACG-17 . 	June 1998 

 Mr. 'Kitovi 	9 em, a Line Mtc P ACG-17 -June 1998 

•Pir.  Sah1i line Mtce ACG-"&7 . 	une 198 
 Mr.  TyikuI 	 , ZahamI • ACG-17 June 1998 
 Mr.. Lt9t3enc 	Kent Offic ACG17 June 1998 

 Mr. $urcmdra F4cy Line Mtcc C6-17 Pug' 1998 
 Mr. 1shok Kumar' Lthe Mtce • CG-17 Aug' 1998 
 'Mr. Ec;u Thapa Cable Ht:ce (C%-17 . 1998 
 Mr, 9niay }si 	atory Lm Mtc*? ACG-17 Aug* 1998 

Th. Mr1 i.kshmn Pandit Line Mt4o AC3-17 Aug 1998 
 t1rs M. 	XrnIi 	Y.rger Cable Mt.c (01317 Aug' 1998 
 Mr. Rji 	Purokotti Cable Mtce ACG17 1998 
 Mr. Yarnbemo Ltha Cible Mt ACG--17 1998 
 Mr. Jnoy 	. Chle Mtc, AC6-l7 1998 
 Mr. Patk;Ra.usnatary line 	Mtce ACG-17 Aug .1998 
 Mr. Lal 	Ehr Chctr C3bIP !1fe A'Th17 Auçf' 1998 

83  
1r, Ketholezou Cable Mte ACt3-17 Aug 1998 

84,  
Miss. Ruukho Lohe PhekExch. A(*.6-17 April 1996 

 Mr. Aiay Suhii Cable ritce ACt-17 April 1998 
 Mr. Toshimirien 310 (GX)/MKC ACG--17 Marc.h 196 
 Mr. Wapangmenta JT0GX)/MKC ACE3-17 Yn' 1997 

58. fir. intiwati JT0(GX)/M.0 AC'i7 March 1999 
 fir. Tiachuba JTt33X)/MKC ACf-17 3an 1998 
 Mr. Ki kumsungla 	. JTf (I ir) /MKC AC(-1 7 Pec' 1997 
 Mr. Marer S. Linqchar JTO(I/D)/fIKC AC--7 30.9.1994 
 Mr. Loncjkok 	. J1Ot1/D)/MKC AC63--17 . 	22.8.1995 
 Hr. Imilernha 	(Plrnla) .JTflt/D)/MKC ACG--17 18.4.1996, 

 Mr. Watijun1 JTOWX )/MKC ACG-17 Dec 1996 
954 Mr. Waitoba 310/mS ACG--17 1997 
9,, Mr. Jouponçtshi TTOU/D/MKC AC9-17 . 	. 	15.2.1997 

 Mr. 1mtijanQ1 D0TiriKC, 	. ACG-17 March 1997 
 Mr. Rikram 8c3qni JT08X )/MKC ACi17 Sept 1997 
 Mr. Mukshiwapang 	. JT'O(GX 	)fMKC ACG-17 Jan 1998 

100., Mr. Tamzidur Rhman &)OT/MKC 4C3-17 June 1998 
 Mr. Yangermongba. SDOT/MKC 	. AC(3--t7 Juno 1998 
 Mr. MDatshi SDCfrIMKC AC8-17 June 1998 

103k fir. Pkia LKR $D0T/MKC AC0-17 June 1998 
104. Mr. lntinunqsing SDOT/MKC AC6'-17 June 1998 
10th Miss. 	1nkcnç.seuta SDnT/NKC AC8-17 Jan 1998 

.106.. Mr. Aknçyanqla SDOT/MKC ACI-17 Jan 1998 
 Mr. Gem .Sinch SDOT/MKC Ar0-17 Jane 1998 
 Mr. Samba SDo'r/MKC 	. ACf5-17 	. Jan' 1998 
 Mr. V. 	Thon. .Serna J5TO/ZSTC3. 	. AC(-'l7 1997 
 Mr. V. Thhotthe Sem. J'TtJ/ZBTO ACG-7 1997 

1.11. Mr. .Vi.nish Kr. 	8hrrna STO/Z8T0 AC17 1997 
112 Mr. Bikath Thapa S0T/MKC [;fj7 . 	June 1996 
113. Mr. Bim.al Kr. Sthq:h 8D)T/MKC ACG-1'7 Jan' 1998 

r. Ma Kumba SrOI/MKC ACC-17 J'n 1997 
115. iir. Priato Surni TT0/7RTO rr-11 Aug' 1997 
11.6 Mr. Bangung Kwrtba ,  3T0/ZBT0 ACG17 Nov' 1997 
117.. Mr. Sel<har Paul SOL ((3X)/DMP ACO-17 Nov' 1997 
118. Mrs. Surhovolu Epaa SDE(Intl-1/DMP AC8-17 Nov' 1997 
119w Miss. Tutiangla fiaron SDE(GX)(DMP AGS-17 Dec'. 1996 
1206 Sri Jeten 8ingh SDOT/DMP 	. ACG-17 March 1993 
121. Mr. N e ilavino STI KOH ACG-17 159.1995 



-g--- 

122.. Mr. Kezutshute 
M.. AHyala 
NP.. Khkihochihi 

125.. Mr.. 
126. Mps. Azuvichunuo  
127.. Mr. Lutuvi Surni 

Mr.. K. Hnito 
Mr., Sunil Ch. Roy 
Mr.. Shihu Cl,.. Pu 
Mr. 3aritcna IThs 
Mr. Tothi Wa11inc 
Mr K nEicen Thom 
Mr • Kh r I nqu 11 
Mrc.. Abeni 
Sri NI irni 
Sri SLtbhendu Oeh 

138. Sri 8ic;wajit Maikar 
139.. Sri Sairan Sarkir 

Sri Suhhas hnath 
Sri Rarneth Patr'n 
Sri Sntoh Kr, Surnan 

143.. Sri. Azy Sarkar 
Mrt. Vishili Sem 
Sri K..Kh.. Sma 
Sri K. Shinito 

147.. t1i.. Aren Aier Ao 
Sri V. Rzron Yeputho 
Sri Anai Kr.. Eanik 
Sri Kana1 Chakravorty 

151, I1r... N. t-Ashili Achumi 
152 . Sri Gtei ito Scjma 
153,, Sri R< Sema  
154 • Sri Myinthungo NçuU I 

Sri Chandan Shomik 
Sri. HarariPaul 

SIT KOH ACG-17 15.9.1995 
SIT KOH ACG-17 15.9.1995 
SIT KOH ACa-17 15.9.1995 
SIT KOH ACG-17 1.11.1995 
SIT KOH ACG-i7 1.11.1995 
STT KOH ACE17 1.11.1995 
SIT KOH ACG'-17 15.5.1996 

AcHI7 15.5.1996 
SIT KOH AC6--17 15.5.1996 
STI I(OH AC3-17 15.5.. 1996 
SIT KOIl ACt-i7 10.10.1997 
SIT KDH C6-17 10.10.1997 
SIT KOH AGO-i 7 10410.1997 
SIT KOH ACG-17 8..5.1998 
SIT Kf)H AGO-li 
SIT KOH cCt-17 8.5.1998 
SIT KOH /C6--17 13.5.1998 
STT KOH ACE-17 8.5.1998 
Sri KOH ACc3-•17 17.1998 
SIT KOH AGO-17 1.7.1998 
STI XOH A0S-17 1.7.1998 
SIT I(flH AC&-1 1.7.1998 
Casual Labour ACG-7 25.6.1993 
Casual labour AGO-li 12.1.1994 
Casw! Labour AC13-17 30.. 1.. 1995 
Csua1 Labour AC617 3.4.1995 
Casual Labour ACG-17 1.1.1995 
Ca'ual Labnur P,CG-17 2.3.1996 
Casual Labour ACG-17 24.3.1996 
Casual Labour At817 22.3.1996 
Casual Lahur AC13-17 1.10.1997 
Casual Labour AC-17 7.11.1997 
Casual Labour ACG-17 13.4.1997 

Casual LabotAr ACS-17 12.12.1997 
Casual Labour AGO-li 28.12.1997 

I 
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• 	
... 	 . 

bsorptior; of t..asual Lahcurs _J 
Sup eme Court directive Department of TelecDm take back all 
Casual Mazoors who have been disengaged aiter 3 

In the Spreiae Court of India 
• 	 : 	::jvj? Oritinai Jurisdicti:tn,  

Writ Petition (C), No 1280 of i385 

/ 

Rain 8opai & ore 	 0 	 F?et I t,,i on€:'rs 

-versus- 

Union c, f India 	ore . 	. 	 Resp:ndente. 

With 

Writ Petit,on Nos '1246, 1248 of 1985 176 	177 and 1248 of 1988 

Ja.r.t Singh & ore etc. etc. 	 Petitioners. 

-versus- 

Union of India & ore. 	 ... Respondents. 

ORDER 

Ue have heard counsel for tha pettc ore. Thcuch a 
counter affidavit has been 'i I led no one twns up for the iJnicn of 
India . even when we have ,aitd for moe then ' IS minutes: for 
apoarance of counsel for the linicin. of Ind.a 

• 	 The principal allegation in these petitions' under Art 
32 of the Constitution on behalf of. the pe; I ticic' 	is that they 
are working under the - Telecom Department of the Union o :Inciv as 
Casual Labourers and one of them was in emlc'ynent for more then 
four years while the others have served foe two or three 
years. Instead of regularising them' in employment "heir services 

• have been. terminated on 20 th 'SeptCmbev 1988. It is 'c:ntendec 
that the principle of the decision of this L:curt in Da ly Rated 
Casual Labour Vs. Union of India & crc. 1988 :: I : Sect ion (122) 
suareiy applies to the petitioner though that was rendered in 
case of C:asual Employees of Posts and Teiogrsphs Department. It: 
is, also contended by the counsel that the decision rendered in' 
that case also relates tc the Telecom Departmsnt as earlier Posts 
and Teleqraphs Department was ccver:in both s's-C tions and now 
T?lo:cim has become a separate department 0'Je find from paragraph 
4of the reported do': I sicn thr0communknatioP jussed . to General 
Managers Tsiecc'm have been referred to which s'u:p:t the stand of 
ths petiticinars. 

By the said Judcmart this Court.said 

U We direct the respondents to prepare a. scheme or a 
rat i::nal basis for abso'b±r.g as far , possible the- cesual_ labourers 
who have been continuously wurk i ng for m:re than one year in the 
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'H 	sts and Telegraphs Depertrnent" 

We find the thouqh in paragyap' 3 of The writ 	petition, it 	has 	been 	asserted by the pet.iticers that 	they have 	been uorkinq 	more than one year, 	the counter cfieay:it does not 	dis- pute 	that 	petition. No distinction can he dran between 	the petitioners 	as 	a class of employees and those who were 	before this 	court 	in the :reperted decision, 	On prinaciples therefore , 
the benefits of the decision must be taken to apply to the 	peti- 
tioners,. We accordinqiy direct that the respondents shall prepare a 	scheme on a rational basis abscrbinq as far as 	practical 	who have 	continuously worked for ttor'e than one year 	in the 	Telecom D:ptt 	and this should be dcire wiThin si> 	months from now. 	After tie 	cheme Is 	formulated c'i a rational 	1iass, 	th 	claim 	of 	the p. ; I tic'ners in terms of 	the scheme shouli be worked out 	The writ petitions 	are 	also disposed of accordir1qly. 	Tfrere will 	be 	no or der 	as to costs on account of the facts that 	the 	respondents ccunsel: 	has 	not 	chosen to appear and c:ntact at the 	time 	of 
harinq thciuqh they have filed.a counter affidjt, 

Sd / 	 3d!- 

('ancianath Mishra) J, 	 C Kuldeep Sinqh) J. 

Delhi 

April 17, 1990. 

1/ 

p 
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NNEXUF.:E-2. 

f:IRCLJLc'R NO 
GOVERNMENT OF INDI\ 

DEFRTMENT OF .TELECOMMUNICPTiONE 

STN SECTION 	 S  - 

No 269-11/89STN 	 New Delhi 71199 

To 
.TheChief General rtanacers Telecom C:rcies 
MTH I New •Lieh1/ombay., Metro Dist.Madras/ 
r.ai;utta 
Heads of all other Administrative Uni s. 

Subject 	Casui Labourers (Grant of' Tenporary Status and 
Requiar:isation:) Schems 

Subsequent to the issue of nstructc: regarding reu'-
lar isation of casual labourers vide this offic letter No 2G9-
291G7--STC dated 18 I BE a 'scheme for oonferr m g  temporary status 
on c&sual labourers who are currently employed and have rendered 
a continuous s:rvice of at least one year been approved by 
the Telecom Commission Dtai is of the scheme are furnished in 
the Arineure5 

2 	 Immediate act ion may k i.ndly be taken to, ccr!fer tempo- 
rary status on all e'iic-ible casual labourers in acccirdance with 
the above scheme 	' 	 S 	

S 

In this connection 	your kind attention is i nyi.td to 
letter No27076/84-STN dated 3585 wherein instructions were 
issued to stop fresh recruitment and employment of casual labour-
ers 'for any type of work in Tele::o Cir:es!Dist'ricts Casual 
labourers could be engaged after 30Q.33 in ro.jecte and Electri-- 

• 	ficat ion circles only for aped f 1': wcr::s and on complet ion of the 
• 	,work the casjai labOurers so engaged were required to he re-

trenched 	These instructions were r0terated in DO letters 

• 	No270-S/84--STN datec 22487 and 2287 from. member(porsand 

Secretary of the Telecom Departmént) rpspect ivel'y. (cccrdi n 	to 

- 

	

	the instructions subsequently issued vide this office letter 
Ntc .27--6/S' -- STN dated 22688 fresh spci f ic. per lode in Prcje:ts 

• 
and Electrification C:ircles also should not be resorted to 

In view of the above instructions normally no casual 
labourers engaged after 30385 would he available for cons idera" 
tion for conferring tempOrary status. In the uni ikiy event of 
there ' - teing any case of casual labourer's ergo:ged after -338T 
req)ir ing consideration for cc;nfermcnt of tsmp:rary status Such 
cases should be referred to the Telecom Commieeicrc with relevant 
de';ai1s and-particulars regarding tne,act-:cn taken against thE 
officer under whose author :.sat ion/approval the irregular engage-
ment/non -retrenchment was rsor ted to 

S 

33. 	No Caeual'LabOurer who has been recruited after 328 

should be granted •tempc'rry status wi Thcfut -specific approval from 
- 	this office 

 

4 	 The ' scheme 'f i ni ised in tNc. (nexure has the concur 
• ' , rence- ::f Member 	IFi tn cc) of the To.econ 	o:-mrn iss ion vi de N.... 

a 	 - 	 S 	 • 	 -- 
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SM/7S/3 

NECeSarJ .Lcjis : fr.r 	';7di::•:.- imp1ementatjr!r of 	the 	scheme may LncJiy 	Jw 	iued 	pty: f:r 	arrErs 	of wogno 	r1t'nc 	to to 	period 	from 	1. : rr anqed 	b9fcre 3. 

ASS ISTANT DIREOTOR 'ENAL (STN). 

to. 

S. t C! MD S (C: 

:- to C:hairmar C:cimmijc.n. 

cher (5) / Adviser (HRD). Gt! (IR) for infc!1j:n. 
/9/ 	-I r/Ips/Admn, I/i::sE/FA -r/SFP_(/3R Ecs. 

2 7 1 	coqnjsed Unions/(ssc:j.tjs/F- .1•. 

sd/= 

C.SSiSTNT DIF.:EOT9F: 'ERAL (STN). 

io 

0 
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/ 	 NEXURE 

f:SU(L LABOUF:EF.:S (GF:ANT OF TEMPORARY STATUS AND F.:EGULARISAT1ON) 
SCHEME 

This scheme shall be called Casual  L.ahcurers( Grant of 
Tampcary Status and Reularisatior1 ) Scheme of Department of 
Teiecc'mmunication 198 H  

This scheme will 'come in force with effect from 
1.10.39. onwards 

This scheme is applicable to the casual labourers 
mployed.by. the Deprtment of Telcommuni;:ations 

The provisions. in ehe  scheme would be at under.  

1U 	Va4:ancies in the group D cadres in various c'ffics of the 
Department of Tslecc'mmunicatc'ns would be.xciusvely filled by 
.equiariscicn of casual labourers and no outsiders would be 
pponte.d to the cadre except in the case of appointment on 
compassionate grounds, till the abscrpt :n of all e.' ist i ng casual 
Lahourer fulfilling the eligibility qualificati.:'ri prescribed in 
the reievnt Rscrui'tment Rules. However recjular Group 0 staff 
; - endered surplus for any reason will hayc prior . claim for abscrp- 

•  tic'n agairst the existing/future vacancies. In the case of ill it-
crate casua.i labourers, the recuiarsatic.n will he considered only 
against those posts in respect of which ii i teracy wil J not be an 
impediment in the per formance of duties They wc'ul i be allowed age 
:eiax.atior equivalent to the pr iod for which they had worked 
ccntlnuc'usiy as actual •labour for the purpose -of, the ae limit 
rescrcbed for appointment to the group D cadre, if required.Out 

side recruitment for flume up the vacancies in Sr. D will be 
ermitted only under the condition when, eligible casual labourers 

are NOT available. 

3) 	Till regular Group D vacancies are- available to hsorb ci]. 
the casual labourers to whom this sci'eme is applicable, the 
-asual labourers wc'Lld be conferred a Thmporary Status as per 
the details giveii below. 

• 	Irnar' Status 	
, 

I) 	Temporary status would be conferred on all the casual  la-- 
c'urers currently ?mplcyed and who have rendered a continuous 
;ervice at lead: one year, oLttof which they must have been 
engaged on work for a period of 240 days (206 cays in case of 
offices observing five- -day wee:: ).. Such' casual lourers will he 
-.iesiqm--,,ted as Temporary Mazdc'or.  

il ) Such conferment of temporary status Would he without re- 
ference to the creation / avai lability of regil .-,r. Sr, D posts 

iu : Conferment of temporary status' on a casual labourers would 
not irvc;lve any dhinge in hii duties and responsibilities. The. 
cngaqeent will be on daily -rates of pay on a need basis., He -- may 
be deicyed any Where within the recuitmert unit/territorial 
:ircies on the basis of availability of work. - 

tiv) S':h as'ual la'bciurers who acquire temporary statut will' not 
however'. he brought On to the permanent estahi :i.shment unles 	they 

are gplCyted through requir select ion iircicess for Sr posts-. 

- 	-' 	• 	 :11 	- 	, 	 - 
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6.. 	Temporary status would entitle the casual labourers to the 
foilowinq benefits 

Waçs at daily rates with reference to the minimri of ithe 
pay scale of reqular Gr,D officials inc]udinQ D,HRA, and CC. 

ii: Bnf].ts in respect of increments inpay scale will be 
admissible for every one year of ser.vice subject to performance 
of dutyfor at least 240 days (206 days in administrative offices 
observing .5 days week) in the year.. 

Leave entitlement will be on a pro-rate basis one day for 
every 10 days of week..Casuai leave or any other leave will not be 
dmissibie. They will also be allowed to carry crward the leave 
at their crit on their reciularisation. They will not be enti---
tied ' to the benefit of encasement of :eave on termination of 
services for any reason or their quitting service.. 

1V) Counting of 50 % of service rendered under Temporary Status 
for the purpose of retirement benefit after their regularisation.. 

fter rendering three years continuous service on attainment 
of temporary status, the casual labourers would be treated at par 
with the regular r. D employees for the purpose of contribution 
to General Provident Fund and would also further be eligible for 
the grant of Festival dvance/ food advance on the same condition 
as are applicable to temporary Gr..D employees, provided they 
furnish two sureties from permanent Govt.. servants of this De-
par tment.. 	-. 

.Until they are regularised they will be entitled to Prcduc-
tivity linked bonus only at rates as applicable to casual labour.  

7. 	No benefits other thanthe specified abc've :wiii be 
admissible to casual iabc'urers with temporary status.. 

S.. 	Despite conferment of ternpc'rary status,the offices of a 
casual labour may be dispensed within accordance with the rele- 

p 	vent provisions cf the industrial Disputes ct.. 1947 on the grciund 
of evai labi l ty of work.. 	casual labourer with temporary status 
can quite service by qivirtçl one months notice.. 

I f a labourer with temporary status comm its a miscon- 
duct and the same isproved in an enquiry after giving him reasc-
nabie opportunity, his services will be dispensed with.. They will 
not be entitled to the benefit of encasement of leave on termina-
tion of services. 

The Department of Telecommunicaticirs will' have the 	.. 
power to (flake amendments in the scheme and/or to issue 	I nstruc- 
tions in details within the framing of the scheme.. 

12 



ANNEXUF:E-,.. 
EXTRACT. 

CASUAL LABOURERS (I%RANT OF TEMPORARY STATUS AND REI3ULAF:ISAT ION : 
SCHEME. 

NO.6652/929FB/I 	 d1ted 1.11.95.  

I am directed to refer to the scheme on the above 
subject issued by this office vide letter No 45-35/87 SF8-I dated 
12.4.91 and 66-9/91-SPB--I dated 30.11.92 as per which fill time 
casual labouers who were in employment as on 29.1189 were 
eliible to be conferred ' 1 temporary statusP on satisfying pther 
eligibility, conditions. 

The quesicr of extendinq the benefit of the 
scheme to those full time casual labourers who were engaqed 
/recrujted after 29.11.89 has been considered in the office in 
the lighto.f thejudgemént of the CAT Earnakulam Bench delivered 
on 13.3.95 in O.A. Nd 750/94 

It has been decided the full time ':asual labourers 
recruited after 29.11.89 and up to 10.9.93 may also be considered 
for the grant of benefit underthe scheme 

This issue with the apprcvl of 1.5 and F.A. vide 
Dy. No 2423/95 dated 9.10.95. 

OF 
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.PjNNEXURE-7, 

C:ENTFAL ADMINISTRATIVE TRIBUNAL 
• 	GLJWAHATI BENCH 

Oriqinal Application No.299 of 1996. 

an d 

32 of 1996. 

Date of order 	This the 13th dy of ALtqust , 1997. 

Justice Shri D.N.Baruah Vice-Chairman 

OA.No.299 of 1996 

All India Telecom Employees Union, 

Line Staff and Grcup-D, 

Assm Circle, I3uwahati & Othera 	 AppI icnts 

- - Versus - 

Union of India & Ors. 	 Respondents 

O.A, No.302 of 1996. 

All India Telecom Employees Union, 	 - 

• 	Line Staff and !3p--D 

ssam Circle, Guwahati & - Others. 	 Applicants. 

- Versus - 

• 	 Ui-don of India & Ors. 	 ....;.. Respondents. 

Advocate for the applicants :Shri B.K. Sharma 

Shri S. Sharma 

Advocate for the respondents 	Shri A.K. Choudhury 

• 	 • 	 Addl.C.GS.C:. 

ORDER 	 •• . 

BARUAH J..(V.C.) 

Both the applications i nvc'ive common quest ion of law 

similaf facts. In bcih the appi ictic.ris the appi icants have 

• 	 / 

/ 
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prayed 	for a direction to the respctndents to give 	them 	certain 

benefits whih are beinci q:ven to their counter parts wcrking 	in 

the Postal Department 	The facts of the cases are 

O.A.No3/6 	has been filed by. All 	India 	Telecom 

Employees Union, 	Line Staff and lrcup-D 	Assam C:ircie, 	uwahati, 

represented 	by 	the Secretary Shri JNMishra and also 	by 	Shri 

Lpen 	Pradhan 	a casual 	labourer 	in the cffice of the 	Divisional 

Engineer 	Guwhati 	In O.Q. 299196, 	the case has been 	filed 	by 

the same Unich and the applicant No2 is aleb a casual 	Iah'urer.  

The 	applicant Nç 	1 	in O.A.Ncu293/96 rpresenL- s the 	interest 	of 

the 	casual 	labourers 	referred to Annexure-A 	to 	the 	Original 

Appl 	caion 	and 	the appi :i cant No2 is one of the 	labciurers 	in 

Annexure-A. Their grievances are 

2. 	They are working as casual labourers in the 	Department 

of 	Telecom under Ministry of Communication. 	They 	are 	sinli larly. 

situated 	with the casual 	labourrs wc'rking in the Department 	of 

Postal Department under the same Ministry. 	Similarly the 	members 

of 	the •appl i cant No 1 are also casual 	labourars wc'rk i ng 	in 	the 
telecom 	Department. 	They are ajso similarly situaed with 	their 

counter parts in the Postal DepartmentThey are wciking as casual 

labcurers 	However the benf its which had been extended 	to 	the 

casual 	labourers 	workinc 	in the Postal 	Department 	under 	the 

Ministry 	of 	Cc'mmunicatic'ns have not been qiv2o 	to 	the 	casual 

labourers 	of 	the apl :1 cants Unions 	The appli :arts 	state 	that 

pursuant to the .judciment of the Apex Court in daily rated 	casual 

labourers employed under 	Postal Depa'rtment vs 	Un:icri of 	India 	& 
Ors. 	reported in 	19S8 	in se6.122 the Apex Ccturt 	directed 	the 

epartment 	to 	prepare 	a scheme for absorption 	of 	the 	casual 

labourers 	who 	were continuously working in the 	departnent 	for 

more 	than 	one year 	for qivihq certain benefits. 	Acccrdingly 	a 

cheme. 	was prepared by the Department of Posts granting 	benefit 

- 	Ii 
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to the casual labourers who had rendered 240 days of service in 

yearn Thereafter many writ petitions had been filed by the casual 

labourers 	workinq under the department of Telecommurijcatjc,n 

htfore the "Opy raHri4rOViMM f- y  rH i.-44 	 -.- 	4 	 1 

benefits to them as was extended to the casual labourers of 

Depart4nent of Posts. Those cases were disposed of in similar 

terms as. in the judgment of Daily Rated Casual Labourers(.Supra). 

The Apex Court, after considering the entire matter directed the 

Department to givel  the siiilar benefjt to the casual labourers 

working under the Telecom Department in similar marrier, Pursuant 

to the said judgment the Ministry of C:cimrnunicato n  preared. a 

scheme known as Casual Labc'L.krers (Grant of Temporary Status . and 

•reularjsatjon)Scheme on 71189. Under the said scheme certain 

benefit had been ciranted to the i:asual iac'trers such as I:cnf-

ment of temporary Status, Wages and. Daily Rates with reference to 

the minimum of the pay scale etc Thereafter, by a ie.tter dated 

173.93 certain clarification was issued in respect of the scheme 

in which it had been stipulated that the benefits of the scheme 

should be confined t the casual labourers engaged during the 

period from 31 1985 to 22.1983. On the other hand the casual 

:ahcurers worked in the Department of. Posts as on 21111989 were 

eligible for temporary Status. The time fixed as 21111989 had 

been further extended pursuant to a judq:Tent of the Ernakulam 

Eench of the Tribuhal dated 133 1995 passed in OA.Nc'750/94 

Pursuant to that judgment, the Govt .cf I ndia Issued a letter 

dated 101 95 cc'nferinq he hnefit of Temporary Status to' the 
- 	 - 	 - 

casual labourers. The present applicants being erplcyees under 

the Telecom Department under the Mi nistry of C:cummuni cation also 

urged bef:re the concerned autori -ties that they should also be 

given same benefit In this ccinnet:;t.icin - the casual employees 

submitted a representation dated 29112.1995 before the Chairman 

IR 	
-- 	

F 
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Telecom C:ommission, 	New Delhi 	but to the knoVIedge of the appl i- 

cant the said representation has not been disposed of.. Hence 	the 

present 	applicaticin. 	 . 

• 3, 	O.A.29/9E is also. of similar 	facts. 	The qrievances 	of 

the applicants are also same. 

4. 	Heard 	both 	sides, 	Mr,E,K,Sharma 	learned 	Counsel, 

appearnq 	on behalt of the applicants in both the cases 	submits 

that the Apex Court havinq been cirantéd the benefit of 	temporary 

status and reularisat ion to the casual 	labourers, should also be 

made 	available 	to the casual 	labourers 	workinq 	under 	Telecom 

Department 	urer 	the same Ministry. Nr.Sharma 	further 	submits 

that 	the action in not 	qivinq the benefits-to the applicants 	is 

unfair 	and unreasonable, 	Mr.AwK.Choudhuryj 	Learned 	Addl.L:.G,S.L: 

for respondents does not dispute the submissi.i:n of Mr.Sharma, 	He 

• submits that the entire matter relatinq to the reularisatior 	of 

casual 	labourers are beinq discussed in the J.C.M level 	at 	-New 

Delhi, 	however, 	no discisioh has yet been taken,In view 	of 	the 

above., 	1 	am of the opinc;n that 	the present applicans 	who 	are 

similarly 	situated are also entitied to get the benfit 	of 	the 

s:heme of casual labourers (qrant of temorary Status, and Reciu--

larisation) prepared by the Department of Telecom. Therefi:ire,' I 

direct the respondents to ciive the similar benefit as has been 

extended to the casual labourers workinq uoder the Department of 

Fots as per Annexure3(in . O.A.32/6) and Annexure-4 (in 

O.A.Nci,299/95) to the applicants respectively arid this must be 

done as early as pc'ssible and at any rate within a peiod of 3 

months from the date of' receipt cppy of this Order. 

. 	 Hc'wever,ccnsiderinq the entire lacth and circumstances 

of f he case I make no order as to i:oss 

Sd/- Vice C:hairrnan. 

13 
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ANNEX URE- 

IN THE CENTRAL. ADMINISTRATIVE TRIBLNAC 
OUNAHATI BENCH 

Oriqinal Appi icat ion No. 107 of 1998 and others 
Date of d :i'sion 	This the 31 st day of ALqLtSt 1999. 

• 	 The Hon'.bie Justice D.N.Baruah, Vide-Chaiririari, 

• 	The Hon'bie Mr .L.Sanqlyie, Administrative Member.. 

O.A. 	o. :107/1998 
Shri Subal Nath and 27 others. 	 Applicants 
By Advocate Mr. J.L. Sarkar and Mr. M,C:handa 

• 	 - versus - 
The Union of I ndia and others. 	...... Respondents 

• By Advocate Mr. D.C. Patha1:, Addi 

O.A No. 112/1998 
All India Telecom Emplc'yees Union, 
Li re Staff and l3roup- D and another . . . 	Applicants. 

• 	 By Advocates Mr .B.K. Eharma and Mr.S.Sarma. 
- versus -. 

Union of India and others, ........ Respondents. 
By Advocate Mr.Mr.A.Deb Roy, Sr. C.8.S.C. 

O.A.No. 114/1998 
Ai]. india Telecom Employees Union 
Line Staff and l3roupLD  and another1 	Applicants. 
By Advocates !ir... B.K. Sharma and Mr. S.Sarma. 

- versus 
The Union cf India and othe-s .....Respondents. 
By Advocate Mr. A.Deb Roy, Sr. L:.i..S.L:. 

4, O.A.No.1i8/1998 
Shri Bhuhan Kalita and 4 others. 	.......Applicants. 
By Advocates Mr. J.L. tarkar, MrJI.C:handa 
and Ms.N.D. Goswaini. 

versus - 
The Union of India and others. 	....... Respondents. 
By Advocate MrA.Deb Roy, Sr. C.GS.C. 

i. O.A.No. 120/1998 	 . 	 . • 
Shri. Kamala K.anta Das and E others.,.... Applicant. 
By Advocates Mr; J.L. Sarkar, Mr.M.Chanda 	 V .  
and Ms. ND. i3oswami, 

-- versus * 
The Union of India and Others . .... Respondents. 
By Advocate Mr,B.C. Pathak, Addi .C.G.S.C. 

'çV uV 	6.-C.P.Nc.131/i9.9B 
All India Telecom Employees Union and another ... Appi icants. 

r By Aovocates hr..K.Sharma, hr.h.arma and 
versus - 



I.  
T h e Urion of India ond cit hers. 	. .. F.:espcindEflts. 

C:. Fatha, Addl.O.3b.C. By Advocate Mr. B.  
/ 

7. C. Nc,133/98 
A111rdiA Telei:om Employees Union 
Lire Staff and Group-C and 6 others. 	..... Appi icants. 

By Advocates Mr .5 .<.SI- arma, Mr .5 .Sarirca and 

Mr.U.K.Nair. 
- VEI' SL.S - 

the Urion of India and others 	. 'espondents. 
By Advo':ate Mr,A.Deb F.oy, Sr. i::.ii.S.C. 

S. ONc.i36/1998 
All Irdia Telecom Employees Union 
Line Staff and GroLp-E and 6 others . ..... pplicants. 
By Advocates Mr. B.K.Sbarma Mr .S.Sariria and ir .  .U.K.Nair. 

yersus 
The Urion of India and others 	 Resp:indents.. 

By Advocate llr.A.t!eb FOy, 80 

9. 

 

0.A.Nc.141t1998 
AU. India Teiecom Employees Union, 	 - 
Line Staff and Group--C and aother 	 ppl icants. 

By Advocates Mr,B.K.Sharma, Mc.ma 
and Mr.U.K.Nair. 

-- versus - 
The Ur:ion of Indiz and others 	. Respondents. 

By Advocate Mr .A.Deb Roy, Ar.C.G.S.2.  

:R. O.A.. No.142/1998 
All India Telecom Employees Union 
Civil Winq Branch. 	 - 	.........Applicants. 

By Advó':ate Mr .B.MaaI::ar 
- versus - 

The Lnion of India ard others. 	. ..... F:eapondents. 

By Advocate Mr.1.C. Fathak, Addi. ::.i.S..:. 

O.A. Ncz.143/1995 
hri Dhani Pam Deka and 10 others. 	..... Applicants 

By Advocate Mr.i .Hussain. 
versus - 

The Union of India and others. 	..... Respondents. 

By Ad.'ocate Mr.A,DeL Ri:ry, Sr. C,G.S.C. 

O,A.No. 192/18 
All India.Telecom Eiip'loyees Union, 	- 
Line Staff and Group-D and another . ......Applicants 
By Advocates Mr .E.K. Sharma, Mr,S.Sarma 
and MrU,K.Nair.  

-versus-- 
The Union of India end others ....... Respcdents 

CC e 0 By Advocate Mr.A.Det Roy, Sr.CG.S.C. 

/. 
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13'. O.A.Nc.223/1993 
All India Teie:cm Employees Union, 
Line Staff and i3rciup-D and another 	Apiiiicants 

ty advocatEs Mr. B,K-.Sharma and Mr.S.Sarma. 
• 	versus 
The Union of India and others 	. 	Respondents. 

• By Advocate Mr.A.De'h Roy,- SrC.i.S.L. 

14. 0.A.No 2 269/1998 
All India Tlecom Employees Union, 
Line Staff and Group-D and another 	Applicants 
By advct:ates Mr. B.K.Sharma and Mr.S.Sarrna, 
Mr.UJ:.riair and Mr.D.K.Sharma 

versus - 
The Union of India. and others 	.. Respondents. 
By Advoi:ateMr.6.C.Fat.hak,Addi. Sr.C.G.S.C. 

i. O.A.No.2930998 
All India Telecom Employees Union, 
Line Staff and i%roup-D and another 	Appi icats 
By adc'ccates Mr. B.K.Sharma and Mr.S.Sarma, 
and Mr .D.KSharrna. 

- versus  
The Union of India and others 	Repon'dents. 
By Advocate .1'ir..B.C.F'athat:: ,Addl. Sr .C:.13.S.C, 

ORDER 

BARUAH j c V r: 

- 	 All the above applicants involve cmrnon qLesticn of law 

and similar facts. Therefore, we propose to dispose Of allth 

above appi icat ions by a :ommcn order.  

2. 	The All India Telecom Empl!:Iyees- Union is a recognisEC 

union of the Telecommunication Depatment This union takes L:.p 

the cause of the members of the said union. Some of the appli ---

cars were submitted by the said union, namely the Line Staff arc: 

Group-D employees and -ome other appi icantic'n were filed by th 

• 	 casual employees individually. Those appiiaticns were filed 

• 	the casual employees encaed in the Tclecommunicatiofl Departmer-L 

came to ::ncw that the services of the casual. Mazdoors under t .... 

respondehts were likely to be- terminated with effect frc:i 

1.6.1598. The applicants in these applictions, pray that th:;. 

respcndenis be dire':ccd not to im1ement the de:isiun of term... 
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natinq the services of the casual Mazdocrs ,- but to qrant 	them 

similar benefits as had been qranted to the enployees under the 

Department of Posts and to extend the benefits of the scheme,. 

namely casual Labourers (3rn.t. of Temporary Ststus and RegUlariSa7. 

tion) Scheme of 7 11 1998, to the casual Mazdocrs - cnceerr,ed 

however, in O. No269/1998 there is no prayer agatnst 

the order of ...rminatio, In D.A. No.141/1998, the prayer is 

against the cancellation of the temporary staus earlier granted, 

to the appiicants,havjnq considered their length of services and 

they being fully covered by the scheme. Acccding to th. appli-

cants of this O.. , the cancellation was made wjthout giving l any  

notice to -ihem in c;mpiete violation of -the principles of nat;ural 

justice and the rules holding the field. 

3. 	The applicants state that 	c&sul Mazd000rs have 

been continuing their service in different office in the Depart-

ment of. Teiecomintnjcatirn tnder Assam Circle and N.E.Ci rc 1e The 

Cic'vt.of India, Ministry of Communication made a scheme known as 

Casual Labourers (Grant of Temporary Status and Regularistion) 

Scheme. This scheme was communi cated by letter No. 269-iø/89--STN 

dated 7/11/89 and it came in to operation with effect from ,1989. 

Certain casual employees had been given the benefits under the 

said scheme, such as cc'nferment of' temporary statu, wages and 

daily wages With reference to the minimum pay scale of regular 

G:oup-D employees including D.c. and HR> Later on, by letter 

dtd 17.12.1993 the Government of India clay - i fied that the 

bane fits of the scheme should be c'::nf i ned to the casual emplcryees 

who were engaged dLrinq the period from :31.3.1985 to - 22.6.1988. 

However, in the Department of Posts, thc's casual labourers who 

were engaged as on 29.11.89 were grantel the tenefits of tempo-

rary status on satisfying the eligibility criteria. The benefits 

id, 
	were further extended to the casual labourers of the Department-4 
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of Posts as on 10993 pursuant to the .judgement of the Ernkulam 

Sench 	of 	the Tribunal 	passed on 	13.3.1935 	in O.A. 	No.750/1394. 

The 	present applicants claim that the benefits e>tended 	to 	the 

casual enployees 'orkinq under the Deartrnent of Posts are liable 

to 	be 	e>tended to the casual employees workng in 	the 	Telecom 

Department 	in view of the fact that they are 'similarly 	situàted. 

As 	nothing' 	was done in their 	favour.by - thi authority 	they 

proached 	this T 	i buna.i 	by 	iii ing 0 .A. 	No.s 32 and 229 of 	1996: 

This 	Tribunal 	by order dated 13.8.1997 directed the 	respondents 

to give similar benefits to the applicant's in those two 	appi i ca- 

tiujns 	as was given to the casual 	labourers working in 	the 	Dc- 
/ 

partment - of 	Posts. 	it may be mentioned here that 	some 	of 	the 

casual 	employees 	in 	the 	present 	O..A.s 	were 	applicants 	in 

• O.A.NoS.302 and 229 of 	1996. The applicants state that 	instead of 

complyinq 	with 	the 	direction qvsn 	by 	this 	Tribunal, 	their 

services were terminated with effect 	from I .6i998 by ora); order: 

• Accordin 	to the applicants such order was illegal and 	contrary ! 

to 	the rules. 	Situated thus the applicants have approached 	this 

Trihnal 	by 	filng 	the present 	O.As 	 . 	 .. 	 . 

• 	: 4 	 'At 	the 	time of admission 	of 	the 	app1 ications,, 	this 

• Tribunal 	passed interim orders. 	On the strength of 	the 	intari:n 

• orders 	passed by this Tribunal some of the applicants are 	still 

working. 	However, 	there has been -complaint 	frc'm the applicants cf 

3u(C of 	the 0 A 	that in spite of 	the inte im orders those 	were 

not given eqffect to and the authority remained silent. 

5. 	 The contention of the 'resp:'ndents in all 	the above O.As 

• i-tht 	the Association had no authority to 	represent 	the 	so 

cal led 	casual emp.ioyees as the casual empioyee 	are not 	members 

of 	t 
- 

he 	unic:n Line Stf I and 	roup-D. 	The casLial 	employees 	. not 

being 	regular 	i3cvernment 	servant are not 	eligible 	to 	become ' 

members 	or off ice bearers to the staff union. 	Further, 	• the 	re- 

19. 	•' 	 , 	 - 



SPofloents have stated that the names of the casivai employees 

furhished in the applicantioris are c'tveriflsble 9  because of the 

lack' of parti culars The reccirds according to the respondents 

reveal that sccn cf the casual employees were never enqaqed by 

the Department. In fa;:t enquiries in to their enqagement as 

caual emplcyeeesare An prcqress. The respondents justify ths 

action to dispense with. the services of the casual employees cs 

the qrcund that they were engaqed purely on temporary besis fc 

special 'requirement of specific wc'rk The respondents further 

state that the casual empiyees were tc be di-senqaqed when there 

was no further need for continuation of their services. Besides 

the respondents also state that the presen applicants in the 

Os were engaged by p6rsons'haiinD no authority 	and without 

fol lc'wi nq the formal, procedure for appointment/enqagement 

cording to the respondents such casual eployees are not entitled 

to' re-engagement . or regular isat ion and they can not get the 

benefit of the scheme of 1889 as ths schem' was retrospect.iv 

and not ,prc'spective.The scheme is applicabie only "the casual 

employees who we're engaged before the s:heme c.ne in to 	affacta 

The' respondents further state that the casual employees of the 

Telecommunication Department are not Mmilarly 2lacedas those of 

the Department of Posts. The, respondents also itate that they 

have appr':ached theHcnbie Gauhati High Courtaqainst the 'order 

of the Tribunal dated 38 1397 passed in 	Nci=32 and 229 of 

1996 	The applicants does not dispute the fai:t that against the 

order of the Tribunal dated 1381937 passed in 	Nos32 and 

2:29 of 1998 the respondents have filed writ spplicticn 	before 

the Hon' ble Gauhat i High Courtw Hbueier according t° the appl t -

cants . no interim order has been passed against the order of the 

Tribunal, . 

8= ' 	We have heard Mr 	KSharma 	Mr J.:L,Sarkar, Mr=I; 

-- 
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Hussair1 and Mr.Maiakar, learned- counsel appearipg on behalf of 

the applicants and also Mr.Q.Deb Roy, Yearned SrCGS.C. and 

1r•C Fthaklearhed aperinq on behalf of the 

respcndents The learned :ourisel for the applicants dispute th 

claim of the respondents that the scheme was retrospective and 

not prc;spect.ve and they. also suhm t that it was up to 1989 and 

then extended up to 1093 and thereafter b subsequent circulars 

Accordinq to the learned counsel for the appi iants the scheme is 

also applicable to the present applicantsw The learned counsel 

for the applicants firthcr submit that they have documents to 

show in that connection. The learned counser for the applicants 

also submits that the respondents can not put any cut off date 

for implementation of We scheme, inasmuch as the Apex Court has 

not qiven any such cut off date and had issued 	directin for 

conferment of temporary status and subsequent 	requi.risation 

to. thc'se casual wcr::ers who -have completed 240 days of service in 

a year , 

7 	 On hearinc the learned counsel for the par'ties we feel 

ttth'e appi- icat ions require furthr examination regarding 	th 

factual pc;sition Due to the paucity of material it is not 

pcssi bie for this Tr ibunal to come to a, deli ni te ccnc lusion We, 

therefre fei that theb matter should Le reexamined by the 

respondents themselves taking in to consi derat ion of the submis-

si ons of the learned counsel for the appi •i carits 

8. 	In view of the above we dispose oft heuc applications 

wi h direction to the respnder-its to exanine the :ase of eath 

api icant - The - applicants may file represe - tat ions. individually 

within a . period of one mc'nth from the date of receipt of the - 

order and if such representations are filed incividual ly, the 

respondents shall scritinise and examine each case in consuita---

t ion with the records and thereafter pas a rasoned order on 
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merits of each case within 
A period :if six months threafter The 

interim order passed 	in any of the cases shall 
	remain in 	force 

tii) 	the disposal of the 
reprsentati0flS 

No order as to ccsts 

- SD!- VICE C:HIRMAN 

SD!- ME1BER () 

L 
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• 	
ANNEXURE9 

No 269- 1/99STNI I 
Gi:iv2 r nme n t ci f I rf cii a 

Department of Teiecom.nunicat.CrS 
Sanchar Bhawn 
STN-II Secti:n 

New Delhi 

Dated 1 999 

To 
All C:hief General Mar.a9ers Teiecm i :: irLiCS, 

All Chief General Managers Tellphabes District, 
All Heads cf cither Administrative OffiCeS  
All the IFs in Teieccm- Ci rc lee/Distr i cts and 
other AdministratiVe Units 

uh 	ecuarisat1cifl/grar1t of temporary status to Ua.suai 

S 	Labourers regardkng.  

I am directed to r.efdr to letter Nc2694/929iNI I, dated 

3 .11:ed with letter IL' 6-1O/ ,-CJ--Ii dLec 

on the sub.ject ment iond ab':ve 	- 

In the above referred letter this office has conveyed appro-
val on the two items, one is grant of tempere\ry status to 5  the 

L:asual Labourers ci qible as on 1 898 and anothert on reular :1 --  

saticn of Casual Labc'ur'ers with temporary status wh' are eligible 
as on 31397 Some doubts have been raised reqrding date of 
q ffect: of these decis.c'n It is therefore clarified that in case 

of grant of temporary ttus to tile Casual Labourers , the 'cerde 

dated 12299 wi I be effctd we.T the date of issue of thie 

crder and in case of reçjuiarisat.ifl to the ternpcoary statu:.. 
Nlazdc;c;rs eligible as on 3M.97 1  this order ,  will be effecte 

we f I 497 

- 	• 	 Yours faithfully 

(HARDAS SIN3H) 
- 	ASSISTANT DIRECTOR OENERAL(STN) 

All recoqnised .U n ic, ns!FedaratinS/ASSo .a.tions 

HARDAS SINGH: 
-ASISTPNT DIRECTOR GENEF:AL (STN) 


